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HoRlsleMr. M.P.Sirsgii, Vice Clisiirman (A.)
Hos'ble Mrs. Mesra Chhibbcr, Mc'mbe.r (J)

Sliri Babi! Ps.ain

Son ofLate Shri Gfuiga.Prasad,
R/0 D-788, Gali No.3^
Aahuk Nagai; DeIhi-110093

(By Advocate Shri S.N.Sliukia )

Shri Vajay KurnFJ-,
Director ofEducation,
Old Secretai-iaL Delhi-1.10054

VERSUS

(By Advocate Shri Vijay Paiidila )

ORDER(ORAI.)

(llon'ble Mr.M.P,Si}\gli, Vice Chairman (A)

The Tribunal vide its order dated 4.6.2004 in OA 1433/2004 has i:)a;-:sed (hd

following directions;

"II: is directed that respoiideiit No.l would consider the represeiiiaboii of the
a|?p!icant and pass an appropriatre speal-cing orderpj-eferably vvitliin sixmonrbs of
the receipt of a ceiiifsed copy of friis order. Ir. aliould be communicated to uid
applicaiit".

2. In pursuance of the aforesaid directions, respotKidnts have consiciei-ed the

repi-esentaiioii of tlie applicsmt and passed fui order dated 19.3.2005. 'lliiis the directions

given by the Tribunal have been complied with. CP is dismissed. iMotice is discliarged.

(M.P. Singk j
Vice-. CJhainHitrt (A)

(Mrs-Meer-a ChlvFober )
MeT!3.S>er (-J)

..Apui/caiii

..ResDoiidont


